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CHAVAN): (a) and (b). The infor-
mationh is being collect2d and will be
laid on the Table of the Iouse.

Import of power generating sets

2198. SHRI D, D. DESAI: Will the
Minister of IRRIGATION AND POW-
ER be pleased to state:

(a) whether several states have de-
manded the import of power generat-
ing sets; ang

(b) whether Government have com-
puted National loss in terms of money
and unemployment due to the delays
in manufacturing and  supplying of
such equipments b,y the two state-
monopoly manufactures of power
generating sets ang if so, the outcome
thereof?

THE DEPUTY AINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) Yes, Sir. Some states have
approached the Zentral Government
for the import of Power Generating
sets.

(b) No, Sir.

Recognition of Officers Association by
Fertilizer Corporation of Fndia

2199. SHRI NAVAL  KISHORE
SHARMA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether his DMinistry have
directeg the Fertilizer Corporation of
India to recognize Fertilizer Corpora-
tion of India Officers’ Association;

(b) whether it has been recognised
and granleq working facilities; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SIN(GiH): (a) No, Sir.
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(b) No, Sir,

(c) The matter is presently under
the consideration of tha Corporation.

Bad Debt in F. C. L

2200. SHRI R. P. YADAV: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) total amount cf bad debts 1n
Marketing Division of the Fertilizer
Corporation of India during the last
two years; and

(b) the break-up of the amount
party-wise and State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY 'OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the Housc.

12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE
REPORTED DEATH OF FOUR COLLIERY
WORKERS IN FIRING AT KARGALI
(BIHAR)

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Sir, I call the

attention of the Minister of Steel and
Mines to the following matter of ur-
gent public importance and I request
that he may make a statement
thereon: —

‘The reported firing on colliery
workers in Kargali in Giridih Dis-
trict of Bihar as a result of which
four workers were killed and many
injured.’

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): Sir, Pure Dhorl
Colliery is near the Kargali Colliery
of Nahonal Coal Development Corpo-
ration 1in  the Bokaro-Kargali area.
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This is a seasona]l mine. located in the
bed of the Damodar river and is clos-
ed for about 4 months in a year. Pure
Dhori Colliery including Angawali
Mouza Mine had at the time of the
recent take-over of its management
about 570 workers.

However, as against the strength of
the colliery of about 570 workers on
the date of the take-over, the previous
owner and the contractors had frau-
dulently inducted more than 2500 ad-
ditional workers after the take-over
and claimed that the manpower of the
colliery was about 3,200 workers.
The Custodian’s view was that it
wculd not be possible for him to make
payment to all these persons and that
payment could be made oniy to the
genuine workers.

On 2-3-73 at about 11.30 a.m. iwo
persons, Janki Misra and Roshan
Rajwar. who claimed to be workers
of Pure Dhori Colliery and not belong-
ing to any Trade Union led a crowd
of about 200 persons to the Kargali
Rest House of the N.C.D.C., where the
Custodian helds his cffice. They de-
montrated for pavment of wages for
4 weeks for the work which they
claimed to have been done by them
unider contractors in an unauthorised
manner against and in violation of
the prohibition imposed by the Direc-
tor General of Mines Safety uncder the
Mines Act. The Custodian however
insited that it would not be possible
for him to pay workers other than
those genuinely on the rolls of the
colliery.

These two leaders of the crowd en-
tered the residential portion of the
Rest House and threaiened to assault
the Custodian, who lodged a compiaint
with the Magistrate and the Yolice.
The Police put those two pcrsenz -
der arvest. Subsequently, the Cuslo-
dian, after discussing the mailer with
the oflicers of the cnllievy agreed to
arrange payment on the basis cf sur-
vey metsures of the work. Mean-
while. 1he crowd swelied to a number
of 3.000 persors, including a number
of ‘poondas’ carrying arms like Kuda-
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lis, Guptis, etc. The crowd demanded
the release of the two arrested per-
sons. The Magistrate advised them to
approach the Sub-Divisional Magist-
rate as he himself did not have the
power to grant the bail. The crowad
then became completely unruly and
violent and rushed to the Rest Fouse
‘premises. and started throwing brick-
bats and stones which hit the Magis-
irate and policemen and damaged the
Rest House building. As a result of
this the Magistrate and 14 policemen
were injured.

The Police made a lathi charge but
could not ward off the attacking
crowd. The situation became very
serious with an obvious threat o the
lives of the Custodian and the Magis-
trate. Therefore, the Magistrate then
ordered firing at about 3.00 p.m. which
most unfortunately led to the death of
4 persons and injury to about 3 per-
sons. The four persons killed in the
firing, included a student of Class VII,
aged about 12 years, named Prahlad
Naik son of Lakhan Climpman an
employee of the Kargil Colliery of
NCDC.

No trade union represeatatives
were present at the time of the inci-
dent which seems to have taken place
on the instigation of the displaced
contractors who failed to pay the wor-
kers. The Trade Union leaders were,
however, contraced that very night
and in the early hours of the night of
2/3 March, at a meeting of all Union
leadcrs with the Deputy Custodian-
General and the District Authovities,
it was agreed that compensation wiil
be paid to the families of the victirns
and one relative of each family will
be employed by the C.MA. Cral
Mines Authority).

These payments have been arran-
ged by the Custcdian @ Rs. 5000/- to
the families of each deceased aud
Rs. 500/- for the injured persons. The
Government of Bihar has appointed
Shri Ramasubramanyan. Coninissioner
of Chotanagpur Division 1o cenquive
into the incident.
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[SHRI S.” MOHAN KUMARA-
MANGLAM]. Before I close, I would
like to express my deep sorrow at
‘what has happened and to convey
‘my condodalences to the next of kin
-of those who lost their lives.

SHRI KRISHNA CHANDRA HAL-
DER: The statement made by the
hon. Minister is not satisfactory. I
want to say that on 2-3-1973 about a
‘thousand coalmine workers of Kargali
held demonstration before the Custo-
dian of the Coal Mines Authority de-
manding payment of wages for four
weeks for the work done by them in
some mines under a private contrac-
tor. They hai worked in mines which
had been subsequently closed under
Section 22 of the Mines Act by the
Director General of Mines Safety as
the raising was done illegally.

It is alleged that the contractor had
posted his hired ‘goondas’ near the
Custodian’s office, and the goondas
attacked, with lethal weapons, the
workers who were demanding the
arrears of wages from the coniractor.
It was the Government’s duty to take
action on the contractor for non-pay-
ment of the dues to the workers. In-
stead of assuring the workers that
their grievances would be looked into,
the Government officials connived
with the contractor and his hired
goondas attacked the workers with
lethal weapons. A number of workers
were severely injured, and in self-
defence they tried to stop the attack
of the goondas. The police, which all
ihe time stood as silent spectators, re-
sorted to brutal lathi-charges and fir-
ing on the workers. According to the
union sources, the police fired 40
rounds, killed seven persons and inju-
red many. Prahlad Nayak, a school
boy aged twelve years, was also killed
in the police firing. This is an exam-
rle of the brutal firing by the police.

Bullets and lathi-charges waere the
Government’s reply to the starving
workers wh: werc demanding their
wage arreavs,

Sir, it is an inhuman act. In these
mines, coal was being raised illegally
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by the contractor for which the work-
ers are 1n no way respcusible.

I want to know categorically why
the persons responsible for iilegal
operation of mines were not arrested
and why the contractor was st for-
ced to pay -to the workers their due
arrears. When the goondas. resorted
to brutal attacks on the workers, why
did the police, which was stationed
there, not arrest the goondas? I also
want to know from the hon. Minister
whether records of these mines are
kept properly or they were destroyed.
Further, I want to know for how
many days are these arrears due to
the workers and what is the toial
amount to be paid to the workers. In-
stead of arresting and punishing the
goondas, the police killed seven per-
sons. Is there any conformi.y with
the ‘Garibi Hatao’ programme? Is
this the road to sacialism?

I want to know whether the Gov-
ernment is prepared to suspend the
Maigstrate and the police responsible
for this indiscriminate firing. I also
want to know from the Minister whe-
ther adequate compensation—the
amounts mentioned are not adequate
compensation, in my opinoon—-would
be paid to the families of ihe victims.

I demand an all-Party Parliamen-
tary Committee to inquire into the in-
cident. I want to know whether the
Government is prepared to iistitute
an inquiry by an all-Party Parliamen-
tary Committee or not.

SHRI S. MOHAN KUMARAMAN-
GALAM: According to the informa-
tion which is in my possession, there
was no question of goondas attacking
the workers at all. On the contrary,
it would appear that the goondas were
the hirelings of the contractors and
were ulilised to attack the Custodian
and the Police. That i how events
developed.

The hon. Member evidenlly has no
coricrete information about whbat is
hoppening there. because 1if he had.
he would not have zsked me whether
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‘there were any records at all, because
there are no records. The previous
owner kept no records. All that we
know about the number of workers
working in that mine was that when
‘the mine was taken over by the Cus-
todian on 30:h:31st January 1973, the-
re were 570 odd workers working in
that mine, but no records were kept
whatsoever...... (Interruptions)

No records were kept. That 'is what
I stated. and I repeat it. If the hon.
Member knows the contractors well,
he is welcome.

So far as the question of goondas
attacking the workers is concerned, I
am informed that the goondas did not
attack the workers, because the whole
aim of the contractors was to inflaine
the workers against the Custodian,
whereas it was the contractor and the
cwner who were cheating the workers
and also fraudulently including them
as real workers in that mine. which
"they were not. They were also insti-
gating these workers to go against
the Custodian demanding that the
Custodian must pay for work which
they have not done for the Custodian:
at all.

The hon. Member will appreciate,
if he is interested in the facts, that
the total amount of coal taken out of
the mine was 191 tonnes and taking
the average OMS, which must be any-
thing from 4 to .5, the total number
cf workers could not be more than
400 to 500 in the mine. At present,
we are facing the difficulty of a num-
ber of different contractors in different
azreas trying to fraudulently induct
workers into mineg who are not gen-
uine workers at all and we are facing
a number of difficulties arising out of
this. Unfortunately, in this particular
locality, this erupted into the event
which took place on the 2nd March.

The hon. Member inquired aLoud
the arreare of the workers it is lin-
possible for me answer his at all
because about the arrears. that is o
sav the montly navin2nt to the work-
ers who were being employed by the
owners in illegal mines— not in the
legal mines in that colliery--theve is
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no record at all ang therefore, there
is no question of my being able to
give any answer.

The hon. Member feels that the
compensation is inadequate. I do not
know on what basis he has formed
this judgment. My only justification
in saying that the compensation is
adequate is that the compensatiory was
fixed after consultations with the re-
presentatives of the Trade Jnions
who, I would think normally, would
not accept any inadequate compensa-
tion.

st g qgm (TEW)
memE WeRd, WIOW H § I {Aw
wagd 1, fon @ wf=d #
T afezm fem, 2w F WA
# HR ¥ wgiwfw #fwq FWQTE )
v # g fadga FAT STRST
g fr g a3 i« am  fe 97 fadiw
T fred wagd 9 T ST
e, fain 2w & fawin & fog ar
ST wET @ | a8 WeEdr & I
F F9T § R OF Q@1 HOOW @,
fog 1 3w ¥ A9 FW e TG
FA | T OF FANE gAT § |
FT THR AT FT T Jg a7 FALIT
fe e sTon & gfea g 99 /IR
TESY SerE w7 8w WA
sfwi oX g gTa ST e
F7E W, FE TIE MeAY FATE A )

§ ag St wgar g f& 99
g & fRaEr B TEES € H
g aZaa ¥ feadr gAafo Y & ?
®;T I RS F oA wwaw ar {5
& HYAT AR FATg FT a4 AT G
F? g T FAW F @ IR
faafaax €& & fa &gy v ?
qIRT F 9f@TeT 1 7T TF FAT A~
s =gma &t o 2 7 Fr @@
grafag aal F aagt  arRed aEd
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[st TAmg S=TE]
AR uffa warsy mfs fresr qX a%m@r
F A & fear @ & A Sy
iz BIgwe I a § ?

§ #g Wt W dar g fE
IR qAH F a@-a=at & O«
& fq A TR @R
§ fraga s W g fr afz &
AEfar a4 & @V g a® 7 w@F
Sfasr FAW AR AE & I G,
gT % & faq S F qraq-9mN ®Y
TET  F I AT | &K
g @1 oz faew foa & "9
wFC  F @ TH AN GeAT G
gt 1 3o fal aca TEY geAd
FA FI AT gIA@  HAA AT
w74, fog ¥ 3w A wfa &%
&t 31 @ faw gER #owE
T H qgd qH-FHT F /A HAT
arfge wx A9 F qTa FEEAA-
@h FatE FAT AR |

& well wew &1 fogarst, gamm
M TESA F FAT @ TSI &Y
gaq Far WA g 0w oaw
FeAfeat @y ¥ fadero &g 7,
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A4 ¥ A9 F § TFR F f@w
o &g & afz ey @ a1 A
afe" & mrzd 0 B FqET TEa g
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FLTE S X I F AT F AT IF
T OF oAU R ag wAE h
fao frmr. w1 sitv @753 F1 aw
F fzar qar g A, gy wAR
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aFH & FIO WAl ¥ oW ¥
weqr W gi1ar 2 fE A afyw smEA
F AR ofys T s 0 Tg
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g grg 3 gg ff fasa § f5 a@x
WA FaTEE wIEA B G qTAT
2 ok A gwmEm # faEEg
T Y A HL, AT IAFT g9 QAT
IR FT ST

SHRI S. MOHAN KUMARAMAN-
GALAM: 1 entirely appreciate the
comments made by the hon. Member
regarding the unfortunate loss of lives
in this tragic incident. But I am nrot
in a position to agree with hiin when
he says that firing took place indiscri-
minately, because according to what-
ever information is in our possession,
the situation had become very dange-
rous. There was no question of just
unarmed people being there. As I
said in the statement which I made
before the House at the outset. a« num-
ber of goondas carrying arms had
joined the crowd and in fact, were
right in front and were threatening
to attack, and stonhes and brick-bats
were being thrown. So, it was not a
question of a peaceful set of peuple
being set upon by the police and firing
{aking place indiscriminateiy. In any
event, a very senior officer of the
Bihar Government. namely the Com-

missioner of Chotanagpur Division,
Mr. Ramasubramanyan has been ap-
pointed to investigate into tie inci-

dent and to give his report.

So far as the question of the suffe-
rings of the families of those who had
lost their lives is concerned, we are
trying to do our best. As I mentioned
earlier, Rs. 5000 is being paid or has
been paid to the family of cach decea-
s¢d. and in addition. one momber of
ihe familv of each of the deceased is
Lieing given employment by the Coal
Mines Authority. This was ofier dis-
c¢rssion with the trade unionists. T
wes hoping that hon. Memher mizht
cxpress a word of apprecintion for the
specd with which we have acted in
a matler like this.

T do nat think that more cany 1eally
te exneried. 1 do not thinl that the
wrade unionists who accented this po-
sition and agreed with tis on tre night
cf the 2nd and the 3rd, immediately
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after the incident, would ask for any-
thing more, and I think that it is not
toc much to ask of even thcse who
may be political opponents th.at they
could appreciate the action being
taken so promptly.

We are as interested in the welfare
of the workers as they are, and it is
certainly not the monopoly of anybody
to become the defender of the work-
ers all the time,

Regarding the position in tlie Shah-
dol, area, I had myself visited that
area, and I do not think that it is cor-
rect when the hon. Member states
that the workers are not being paid
what they should be. If he has any
facts. apart from general aliegations
which are easy to make, I would be
grateful if he would send themn to me.

I know about this question of the
2lleged closure of the recreation club.
I presume he is referring to the INow-
rozabad colliery. But to my know-
ledge, that recreation club has not
been closed, but I shall investigate and
check whether his information is
correct or mine.

He has used very strong language
about the atrocities being meted nut
to the labourers. They have been znd
they were meted out througiout by
the contractors and by the old mine-
owners. That is one of the principal
reasons why nationalisation of coal
nmines was demanded, and ihat is one
of the prindpal reasons wny tae take-
cver of coal mines was put through. T
would most earnestlv meniion this to
211 Members ef the House nere tnat it
is not surprising naturally that the
mine-owners having bezn <depr.ved of
scmething which they have enjoved
for decades together, and after hav-
ing prevenied nationalisation which
was recommended as far back s 1937,
for 36 years. are not going to tiuhc the
action of the Government Iyiag down,
That is why T have stated wiin a full
cense of responsibility  that  behind
1his entire ncident thai took place on
ithat day waos the hand of the ¢x-jaine-
owners and the contractors,
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[Shri Mohan Kumar Manglam]

Finally, the hon. Member would be
happy to know that production, since
the 30th January. 1973, in the month
of February has gone up to an ave-
rage of 143,000 tonnes a day, from a
figure of 117,000 tonnes a day as it
was in the month of January. I do
not claim that this is all an increase
in production; it represents also a
large amount of production that was
not brought into the books by the ex-
mine-owners in order that they could
make money out of non-payment of
cess, royalty and so on. But I do
ciaim that the workers are giving
their fullest cooperation; every single
measure or action taken by the autho-
rity today is being taken in consulta-
tion with the trade unions. I think
this is something of which we on this
side of the House can be proud.

Y AW TATH © 3HATL
# a7 A4 FAmEr |

4T

SHRI S. MOHAN KUMARAMAN-
GALAM: The trade unions with
whom we have discussed this. who
belong to all schools of thought have
accepted the position that the imme-
diate task of the Coal Mines Authori-
ty is to regularise the services of the
two lakh odd permanent workers.
This is an enormous task. It cannot
be done by sitting in an cffice and
pussing orders on paper. Every sin-
gle individual has to be identified and
we have to make sure whether he is
or he is not a pecrmanent worker. Onlv
after we have done this, we can take
vp the question of the abolition of
ite contract svstem,

We are committed to the position
that 2l] v-nk tint should be aene de-
rovtmentally will be done departmen-
{ally and not ithravdh centract
svelem. But we cannot tok2 up this
mat'cr until we have  first  sottled
this initial stage of regularising the
regular permanent workers. The
trode unions have agreed that the de-
partmentalisation of contract workers
can be taken up after we have fini-
shed regularisation of permanent
workers,

e
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Shri Bhogendra Jha (Jai-nagar):
It is  good that the Minister
realises that the vested interests in the
coal mining industry are not going to
take the nationalisation of coal mines
lying down. But it is really strange
that he does not realise that many of
the officers have been in league with
those owners and those very contrac-
tors. Many of them have been under
double payment.

We know several instances where
NCDC coal was rejected found unfit
but when that very coal was auctioned
and purchased by the private contrac-
tors, it was accepted by many public
sector undertakings including DVC and
some thermal power projects. So there
has been a3 regular thing going on like
this and many officers have been re-
ceiving double payment. It is an in-
stance of close liaison between the
owners, contractors and some officers.
If the Minister very innocently be-
lieves that the officers have done all
they could to avoid this tragedy, 1
am scrry I cannol agree and I think
even the House should not agree. I
hope the Minister will, after verifying
the facts, correct himself.

As far as I know, this aspect of the
thing is true that the number was
not 570 or something arounq like
that but it was approxinately
around 600 or 700 or something like
that. It is also a fact that the pre-
vinus owner and the present contrac-
tor have manipulateq the number. 13
it a fact that in the middle of Feb-
ruary. Rs. 80,000 were illegally paid
to those ‘illegitimate’ workers claim-
ing to be workers? Is it a fact that
after actually the payment was made
the contractor ang the proevicus
owner went back to those very so-
calied workers, and took back the
majoy part of the money from them?
Tz it also g fact that a part of that
money went to some officers of the
Coal Authority? TIf not, I want to
know why Rs. 80.000 were paid. Am
I correct in this or not? 1If it was
paid, what action has been taken
against those officers?

If it is true, we certainly welcome
it, that speedily some relief has been
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given and the rest promised. But
here 1 find that in both ways the pub-
lic sector is suffering. They paid
Rs. 80,000 illegally and the illegiti-
macy of the claim was legitimised.
Afterwards those very people honest-
ly felt that if they create more trou-
ble and more violence, then they
could get paid. Again Rs. 5,000 are
now being paid. Again these officers
are responsible. But the public sec-
tor has to pay. So both ways the
public sector is penalised. On the
one hand, the crime has been com-
mitted ang they are being left scot-
free.

It is stated by Government of Bihar,
their officials, that the firing was
justified. If the Government of Bihar
feels like that, and we know that the
Chief Minister yesterday made such
a Statement in  the Assembly and
there was a walk-out-in that context,
when the Chief Minister committed
himself That the firing was justified
and that there is no point in enquir-
ing by anvy Commissioner who is
defini-elyv not going to falsify the
Chiel Minister, no officer of the Bihar
Government now, after the Chief
Ministci's open commitment in the
Asserably, can be depended upon for
any impartial enquiry. So, that must

be ruled ¢ut, because the Chief
Minister has openly committed him-
self, and after that commitment,

there is no question of an enquiry by
the Bihar Government.

Here, I would like to know certain
aspects of the case. In the statement,
it hag Dbeen rnrated that an agree-
m>ar was arrived at on the basis of

the work done. We know it is an
copen-cast mine and only seasonal
miniag takes place. There are cer-
tain facts which have {0 be made
known to us here. to the House an
to the public at large. At Dhanbad,
we have got the Director of Mines

Sa‘ety anq i<l nearhy this illegal
mining was going on. So, we want
te koenw how such illegal mining naod
been done, and whether the Steci
Minisry was going {0 make a spead:
survey of such illegal mines and
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whether any steps were taken against
the Director of Mines Safety posted
«at Dhanbad, near whom ‘this illegal
mining ~ was going on. Some facts
about these must be given to the
House.

MR. SPEAKER: This a particular
motion concerning the firing. It is
not a very general debate on all the
issues.

1894 (SAKA)

SHRI BHOGENDRA JHA: I am
pointing out the missing links,
MR. SPEAKER: Missing links are

found everywhere. You had better

ask your question.

SHRI BHOGENDRA JHA: 3o, be-
sideg, that, I want to know whether
such claims have been allowed at
other mines also, because it is our
information that in many places such
illegitimate claimg have been made.
At many places such payments have
been made gt the cost of the public
sector for which the taxpayers of the
country are going to foot the bill. So,
I want to know why the magistrate
who was competent to order Lhe fir-
ing was not ordered to release those
persons on kall then the agreem:nt
was arrived at.

The pertinent point is, when the
agreement wag arrived at, it was an-
nounced to the workers. The workers
demanded the release of the two per-
sons who had committed no crime orv
violence except that they were in that
crowd. Certainly they should have
bheet re'cised oa bail by the magis-
frate whe had ordered the firing but
he did not release them on bail. What
action tas Leen taken against that
magistrate gnd the nolice party? Ac-
cordaing to the scatement, the magis-
trate (old thein that he was not in a
pasition, and he was not empowered
to release themy cn ball.

Secondly, the firing took place, and
the Minister say- that it was not an
unconirolled firing But then, how
is it that one Prahlad Naik, g 12-year
old bhoyv, who had been te a shop to
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purchase some vegetables for his
mother, and who was not part of tae
demonstration, was killed at the shop
itself? Then, we would like to know
whether it was a controlled firing, and
whether tear-gas shells were explod-
ed before the fring w-as resorted to,
to warn the people; or whether any
blanket firing was resorted to, Be-
fore the firing took place, our infor-
mation is that no tear-gas shells were
exploded and no such warning was
given and only firing took place.

Here, I want to know one thirg.
As Shri Halder said, the workers were
lathi-charged. I want to know and
I want to ask the Minister whether
he has any facts in his possession to
tell us whether some contractors,
along with the police, who charged the
workers with lathis actually pursued
the people, the workers and others to
about 50 yards and thus precipitated
a crisis. On the one hand, they
brought the workers. On the cther
hand, they provoked them to resort
to a lathi charge more than the police,
and they are now in the good books
of the present management. I want
to know whether the mineowner and
the present contractor have been ar-
rested or not. They are in the cons-
piracy and they are in the main res-
ponsible for this murder and crime. 1
want to know whether they are going
to be arrested or not, and whether the
system of contractors is going to be
ended after this occurrence, These
contractors have been in league with
the owners who are out to sabotage
the nationalisation of the mines. So,
I want to know whether this contract
syvstem mill be ended now befcre more
lives are Jlost. I hope the Minister
will give g satisfactory reply to all
my questions including whether a
judicial enquirv will be ordered be-
cause no Bihar Government official
can now be depended upon.

SHRI S. MOHAN KUMARAMAN-
(i:ALAM. The hon. sember hias made
allcgations of a very general charac-
ter ugainst the officers of the Coal
Mines Authority, not werely those
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involved in this accident but in gene-
ral. I think it is my duty to state
before the House that but for the
dedicated and devoted work of these
officers in general...

SHRI BHOGENDRA JHA:. Some.

SHRI S. MOHAN KUMARAMAN-
GALAM: Some may mean any figure.
If you are prepared to say “excep-
tions” I am prepared to agree be-
cause there are always some black
sheep around. By and large, but for
the dedicated work of the officers, it
would have been impossible to take
over 464 mines in the course of just
12 hours with no incident of any
character and another 200 mines
within another 10 days. I think we
shoulq pay a tribute to these people
who have worked 24 hours a day,
without a wink of sleep to put
through this very major decision of
Government. Of course, there may
be officers who make mistakes. If
the hon. member will tell me by
name or to the extent he knows, cer-
tainly I shall enquire into it. He has
made an allegation that Rs. 80,000
was paid to the contractors. I am
not in a position to say whether such
an amount of money was paid to
whom and for what purpose. But I
have received a report that some
such thing has happened and I am
enquiring into what it undoubtedly a
very serioug matter. I can assure the
hon. member that if I find that any
mistake has been committed, action
wil] be taken against persons res-
ponsible. If he will give me what-
ever facts are in his possession, I shall
certainly look into them quickly. I
have heard about it, but T do not
think it will be right on my part to
make stateme..ts when I have not
been able to verify whether they are
correct or not The only assurance 1
can give is, that I will certainly look
into it.

Whether the Governmernt of Bihar
feels that the firing wav justified or
not, the hon. member gnows that
maintenance of law and order is a
State subject. It is noit a subject
for which the Centre is res
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ponsible. | Naturally the type of in-
quiry that has to be conducted when
such a major calamity takes place is
a matter for the State Government to
decide. The State Government, evi-
dently taking all the circumstances
into consideration, has come to the
conclusion that it will be enough if
they appoint the Commissioner of
Chotanagpur, Mr. Ramasubramaniam,
to enquire into the firing. There are
many many hon. members belonging to
the party to which the hon. member,
Mr. Bhogendra Jha belongs, sitting in
the Bihar Assembly who, I am sure,
will with equal vigour gnd eloquence
take up the same question.

SHRI BHOGENDRA JHA:
staged a walk-out.

They

SHRI 'S. MOHAN KUMARAMAN-
GALAM: There is a certain division
of powers in our Constitution, Whe-
there it should be this inquiry or that
inquiry, whether it should take place
in this State or that State is a matier
for decision by the Central Govern-
ment under certain conditions and the
State Government under certain con-
ditions. He knows very well that in
this case this is a matter which the
State Government should decide.
That is why I put the facts as to
what the State Government has de-
cided.

He asked me gabout illegal mining.
Illegal mining, he knows much bet-
ter than I do coming as he dces from
that area which I do not, has been
going on for years and years. It
goes on on the basis of these power-
full mine-owning interests corrupting
persons at different levels.. Certainlyv.
it is not my intention to leave such
things as they are. But my imme-
diate attention cannot be to that part
of my work but it has to be to regu-
larising the take-over of the mines
and seeing that we are able to attend
effectively hoth to the demands of the
workers on the one hand ang to pro-
duction on the other. But I assure
him that I will look into this
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He has asked this question why
these tw® persons were not let an
bail. The answer which we have been
given is that the magistrate who was
on the spot did not have the power
to release on b#ll and therefore he
was not abYe fo release them on bail.
Undoubtedly, that point would also
be looked into by the Commissioner
when he conducts the inquiry and
you will get an answer to that.

He has askeq whether it was con-
trolled firing or uncontrolled firing.
It is not for me to judge
it. The hon. Member stated
that the Bihar Government is salis-
fied that the circumstances necessi-
tateq what has happened.

I can only state that there was a
lathi charge earlier, warning was
given and only after that the firing
was resorted to. Possibly, tear gas
was not wused because at that time
they did not have tear gas shells with
them; I do not know. That will also
be one of the matters dealt with by
the Bihar Government. I am not the
person sitting in judgment on ‘hat. I
am placing before the House the facts
so far as I know.

Regarding the allegation that some
contractors were in league with the
police against the workers, I am not
in a position to say anytining. That
is not the information I have received.

Finally, regarding the abolition of
the contract system, let us be clear
that there are two types of contrac-
tors. One js the contractors who are
appointed by the mine-owners to
operate the mine as such, what they
call managing contractors. These
contractors belong to that category.
Where there are contractcrs who do a
certain tvpe of work, Joading and
things of that character, we will de-
partmentalise these workers. So far
as the first type of contractors is con-
cerned, we are not proceeding with
them at all. The mines are being
directly worked by the Custodian,
using the workers who are the rcgu-
lar workers in the mines, and T think
that should satisfy you. So far as the
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'seeond type of contractors is concern-
ed, that will take some time,

SHRI: BHOGENDRA JHA: Has the
contractor been arrested?

SHRI S. MOHAN KUMARAMAN-
GALAM: So far as the informaution
about that.

SHRI BHOGENDRA JHA: It is on
the complaint of the custodian that
the arrests took place. May I know
whether the custodian is going to
complain that the contractor should
be arrested for complicity, ccns-
piracy, mob violence etc,?

SHRI S. MOHAN KUMARAMAN-
GALAM: So far as the information
in my possession goes, ihe contractors
were not there on the spot at the time
the firing took place. Whether there
is any material to show a link bet-
ween the contractors and those who
actually participated in the incident,
I am not in a position to say. If there
is any evidence of this character, cer-
tainly action  would be taken. But
the hon. Member is wise enough to
know that usually persons who do
dirty work like to keep well in the
background.

sf; A TW (A1 ) @ ITer
H2rad, 464 FVAAT AE F AET-
FIM FHR AT ST FOTAT FEATT
frr =mw fn GemATm 0 # 39
FIA A AT 2 OF A 7 e adi
FET AT i w AT wf T o A
O ow geer faawm v Farfaat
T WEd AT AW Ag 9 T gEET
o ST FAT foar i 0T Ag a4
Fr g e 2 we A a3y fE
Trf FEAafzR oAr sAT it wger
qr Al AT HEEATCT AT JIrAAT A0
F7 73T a1 39 Frin emay? 3
UF AT AT PAT AT 7 FAFRT ATAA
a7 % gz faaeawrY F°F TiF 9 #r
sz A gATe A femarr 9wE §,
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SHRI S, MOHAN KUMARAMAN-
GALAM: So far as the IFirst Infor-
mation Report is concerned, the Cus-
todian made g report to the police, the
officer in charge of Bermo Police
Station, that, when he wos in his pri-
vate room, Janki Misra and Roshan
Rajwar trespassed into the room with
the intention to assault him and ask-
ed why payment was not being made
to the workers, and on the Dasis of
this report, the officer in charge of
police arrested these (wo peryons.
After that, discussions took place and
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The Custodian agreed that payment
‘would be made on the basis of
surveying the amount of coal that
has been mined. But, unfortunately, it
was not possible to control the
workers outside and the incident
developed in the manner that 1 have
already indicated.

So far as the persons injured
.are concerned on the side of the
police and the Magistrate, the Magis-
trate himself and 14 other persons
were injured. Among them were the
officer in charge of the police as well
.as three Assistant Sub-Inspectors
and, I think, an Inspectur. Shri
Rawat, who was the A.S.I. in charge
‘of Bermo Police Station suffered an
injury on his head resultisg in bleed-
ing; the Magistrate’s inquries were
-on his legs and body; and the others
suffered injuries on various other
parts of the body. I cannot give more
details than these, but a number of
persons were injuired,

The hon. Member suggested that
the Magistrate should have shown
more alacrity and assured that bail
coulg be arranged. According to the
report I have received, the Magistrate
did inform them that it was possible
for them to move for bail before the
Magistrate who was empowered to
grant the bail, i.e., the Sub-Divisional
Magistrate, but the people were not
prepared to lidten.

So far as the question regarding
documents of the mine when the
mines Wag taken over js concerned,
I have mentioned earlier that there
were no documents at all. This is
not surprising because in all mines
of this gsize where a few hundred
workerg are employed and where the
entire production for the month is
about 191 tonnes, the gentlemen who
own of who operate such mines do
not believe in having dccuments.
They operate the mines on the basis
of 1et us xay. other consideratlions and
practicé$ which need not be gone into
at the moment.
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I think that I have covered all the
points raised by the hon. Member. I
would like to assure him that we are
still investigating into the matter.
So far as law and order part is con-
cerned, I have put all the facts be-
fore this hon. House, but, naturally,

it is for the State Government ulti-

mately to decide what is the further
action to be taken.

2o FAEHATUAW A (FIER )
oA WEIRd, aFK ANy F A9
qfesm &1 @1 wEA qr|t 9T Ay
JATY  qg  HIS  WTEG FHT A9 AR
g | =@ FAT IIAT A FY  "qSAT
F ggd A1 wem U H HAAT @iA-
AIgd F1 AMET AT HI TH T
g 1 are SA aX et T 0
T} qeATg F A1 «tw A e
G gmyg, FfEE gEd w1 e g
aat 8y Fr A A wERE,
IEATY FT FAT T4 % 9 gEF ST
Mfeai ] wet &t 97 F ax 7 for
Fa af L wmt s fae & e "
faore | &1 @ wroT § 1 e
W‘r‘f{t Mfei  FAT &7 AT

g7

SHRI S. MOHAN KUMARAMAN-
GALAM: On a point of clarifica-
tion. Which coal mine the hon.
Member is referring to, I am not
able to follow. I have come hcre
to answer a call attention motion on
the firing that took place in Rihar.
If there are other coal mines the hon.
Member is referring to. I may be in-
formed.

LMo AW qiIq ; H HAT
q2rr ¥ fAyed 77 = on R a9z w
TE FE AR 2 TR AL agey FEAT &Y
& g g § FEA AEA g
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[So wsirma gida |
F 3T w1 WAt Gy 9 | S S
FLATE T FY T a8 S AGr v |
FqF TR A T AT I Ag & fF
qfewr EEEmd g )

JaT W oEw ¥ #¥ &g @,
A WeRw WIS AGl ar fEe &
wET G EITAT @D & arT F oY
FAAE HR 1T G QA & R
ol TAATT FY FAT FL ),

13 hrs.

SHRI S. MOHAN KUMARAMAN-
GALAM: Regarding Madhya Pradesh
<coal mines, I have no facts with me.
If the hon Member would write to
me, T will try to give all the details.
Regarding the other point, about the
number of workers, as I have stated
-earlier, there are no records. There
were about 370 odd workers working
on the day of the takeover. At pre-
sent we are proceeding on the basis
that they were the number of persons
working in the mines. As I already
told yeu, the Custodians have already
been given instructions to investigate
and to find out the number working
‘actually and to assess what would
‘be the proper work force. The other
way in which we have asked them to
‘work out is to find out what the pro-
duction from the mine is, what is
the OMS, output per main shift. and
on that basis come to a conclusion
about the proper workforce for the
mines. This is far away from the
figure of 3200 which the contractors
tried to fradulently introduce. And,
regarding the other point that 500 per-
sons have been injured, that is not
the information with us. The infor-
malion given to me by Bihar Govern-
ment iz to the effect that 4 percons
Jost their lives and 3 were injured.
™ e hon. Member said about a boy
losing his life. I hav~ ~tated that in
mv statement also. Bs. 5000 has bheen
paid as compensation to the deceased.
It must have been paid 1o his family.
1 have no reason to believe that it
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was not paid to the proper perSon
concerned. Number of persons in-
cluding representatives of INTUC
were, as reported by the Press, de-
manding special enquiry. But; evi-
dently, taking all aspects into con-
sideration, the Government of Bihar
decided that the present enquiry by
the sub-divisional magistrate of the
Chota Nagpur Division is adequate
enough in the circumstances of the
case.

SHRI BHOGENDRA JHA: Are you
going to recommend to the State Gov-
ernment to have an enquiry into the
the matter?

SHRI S. MOHAN KUMARAMAN-
GALAM: I have made my position
clear. Your repeating your demand
does not necessarily add weight to it.
2egarding Gorakpuri labour, they
don’t work like that in small mines.
They usually work in some of the
bigger mines. They are housed in
particular barracks and so on. This
has nothing to do with the firing that
took place. I can assure him that the
work of what is called the CRO, Coal-
mines Recruiting Organisation is being
looked into and this matter has heen
discussed with the trade unions. I
have no doubt that the decision which
Government arrived at ealier to the
effect that this is not a good system
and should be abolished, will be
honoured.

13.02 hrs.
PAPERS LAID ON THE TABLE
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to lay on the
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1971-72, Union Government



